ACT No. XXXIV OF 1860.

Passep vy .tue LecrstAtive Councit oF INDIA.

(Received the assent of the Governor General on the 2nd August 1860.)

An Act o indemnify Officers of Govqmﬂﬁﬁt; and . other persons in respect of fines
and contributions levied, and acts done:by them during the late disturbances. ‘

WHEREAS fines and penalties have béen imposed and levied by Officers of
Government in respect of acts committed during the late
Préamble. disturbances ; and whereas assessments and contributions
_ have been made and collected for the reconstruction or
repairs of public buildings destroyed or injured during the same period and for
other purposes; and whereas it is expedient to indemnify all Officers of Govern-
ment and other persons acting under the authority of Officers of Government
from any penalties or proceedings to which they may have rendered themselves
liable since the 10th day of May 1857 in respect of the said fines, penalties,
assessments, and contributions, and of any other acts which may have been done
by them, and ‘which have been or shall be ratified by the Executive Government,
and to confirm and make valid the levy of the said fines, penalties, assessments,
and contributions, and the said acts; It is enacted as follows :—

1. All fines, penalties, assessments, and contributions imposed since the
. . 10th day of May 1857 in respect of the destruction or
Certain fines, penalties, -, !
&c., imposed since 10th 1njury of Government or other property, or on any other
May 1857 to be deemed to . .
have been duly imposed account connected with the late disturbances, by any Officer
and levied. of Government, or by any person acting under the authori-
ty of an Officer of Government, shall be deemed to have been duly imposed and
levied if the same shall have been levied in pursuance of an order of Government
or shall have been or shall be ratified by the Executive Government; and all
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Officers of Government and all persons acting under their authority are hercby
indemnified and discharged from hablhty in respect of any such fines, penalties,
assessments, and contributions, and Ievymg the sgme, and no suit or proceeding
shall be commenced or prosecuted in respect thereof. Pro-
‘vided that nothing ‘in this Act shall authorize the levy
of any ﬁne penalty, assessment, or contnbutmn not already levied.

Proviso,

IT. All acts done since the 10th. da,y of May 1857 in connection with the late
Officers indemmifiod for flisturbanc,es by Officers of GroVernn‘mnt3 or by persons f;mt-
gzxglagx}a ;citss’m(.lone since  1ng under their authority or otherwise, in pursuance of an
order of Goevermment, or which shall have been or shall

be ratified by the Execufive Government are hereby ‘confirmed and made valid;
and all such Officers of Gove: ersons as aforesaid are hereby indemni-

fied and discharged from liabilft Spectgef such: acts.




